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IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 

AHMEDABAD BENCH 

M.A. No. 33 of 1992 

IN 	O.A. No. 65 	of 1992 

DATE OF DECISION 31.3.1992 

Shri Vijaygauri L. Bhatt & 	Petitioner 
Shri Dinesh L. Bhatt 

Shri B.B. Gogia 	 Advocate for the Petitioner(s) 

Versus 

Union of India & OrS 
	

Respondent 

Shri R.M. Vin 	 Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. R.C. Bhatt 	 : Member () . 
The Hon'ble Mr. R. Venkatesan 	 : Member (A) 

I. Whether Reporters of local papers may be allowed to see the Judgement ? -- 

To be referred to the Reporter or not ? ' 

Whether their Lordships wish to see the fair copy of the Judgement ?>' 

Whether it needs to be circulated to other Benches of the Tribunal ??< 



1. Srnt. Vijaygauri L Bhatt 
Bheedbhajan Mandir, 
Supedi, 
Ta. Dhoraji, 
Dist. Rajkot. 

2, Shri Dinesh L Bhatt, 
S/o late Shri L.R. Bhatt, 
Bheedbhajan Mandir, 
Suped i, 
Ta. Dhoraji, 
Dist. Rajkot. 	 : Applicant 

(Advocate : Shri 13.B.Gogia) 

VS. 

Union of India, through 
The General Manager, 
Western Railway, 
Churchgate, 
Bombay - 400 020. 

The Joint Director, 
Establishment (D &A), 
Ministry of Railways, 
(Railway Board) 
New Delhi- 110 001. 

The Divisional Railway Manager, 
'estern Railway, 
Bhavanagar Div is ion, 
Bhavnagar Para. 	 : Respondents 

(Advocate : Shri R.M. Vin) 

ORAL - ORDER 

M.A. No. 33 of 1992 
IN 

O.A. No. 65 of 1992 

Date : 31.3.1992 

Per : Hon'ble Shri R.C. Bhatt 	 : tmber (J) 

Heard learned advocate Mr. B.B.Gogia for the 

applicant and Mr. R.M. Vin for the respondents. This 

application is filed by the widow and son of late 

Shri L.R. Bhatt, praying that the order passed at 

0.. 3/-.- 
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could not join duty and could not appear in medical 

test due to serious sickness from Tuberculosis and Un-

fortunately he died thereafter. The applicant no. 2 

thereafter requested the authority concerned to give 

him appointment, but his request is rejected. Learned 

advocate for the applicantsubmitted that having regard 

to the weak financial condition of the applicants, where 

even applicant no. 2 is not earning, the respondents may 

consider all the circumstances of the family, the educe-

tiorial qualification of applicant no.2 and then may give 

appointment to applicant no.2 on theppost having regard 

to his educational qualification and rules applicable. 

Mr. Vin, learned advocate for the respondents submitted 

that the deceased expired as back as in 1972 and after 

about 20 years the applicant no.2 wants appointment on 

compassionate ground and that he is almost about 30 years 

old. He however submitted that'. the respondents keeping 

in mInd about the eligibility of applicant no.2, if at 

all, for appointment for any suitable post, would consider 

the ease. In view of the above facts we find that there 

) 

is some substance in the application tp direct the res-. 
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annexure A/9 dated 17.4.1989 and annexure A/10 dated 

14.6.1989 passed by the respondents,  The applicants 

have prayed that the respondents be directed to give 

4 4j 	9 
suitable post commensurate with his educational quali- 

fication. The first hurdle in the way of the applicants 

about limitation. The applicants have filed N.A. No. 

33 of 1992 for condonation of delay in filing this on-

ginal application. Considering the fact that one Hitesh 

Bhatt, the son of applicant no.1, who was given appoint- 

ment died due to the disease of Tuberculosis and wd-tht 

considering the averrnent$rnade in the application, we 

deem just and proper to condone the delay 4n filing the 

application. Miscellaneous application is allowed. 

Delay is condoned. 

a)- 

2. 	This application can be disposed of at the 
1- 

admission stage. Learned advocate Mr. B.B. Gogia sub- 

mitted that the deceased Shri L,.L. Bhatt died in harness 

on 21st April 1972 leaving behind him applicant no.1 

the widow, applicant no.2 the son,and one other son 

Shni Hitesh Bhatt. It is alleged in the application that 

Hitesh Bhatt was considered for appointment but he 
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pondents to consider the question of applicant no.2 

for appointment on compassionate ground as p rules. 

Hence the folowing order : - 

ORDER 

The application is partly allowed. 

The impugned order annexure A/9 arid 

annexure A/b, are quashed and the 

respondents having authority to decide 

the question of appointment on corn-. 

passionate ground may consider the 

question of appointment of applicant 

no.2 in any suitable post commensurate 

with his education qualification, finan- 

cial condition and the relevant rules 

of appointment and age. The respondents 

to decide the question of appointment 

of applicant no.2 on compassionate 

ground within four months from the 

receipt of this judgernent. The applica- 

tion is disposed of. No order as to costs. 

j7 I  
(R.Venkate San) 
	 (n.c. Bhatt) 

Member (A) 
	

Member (J) 

*Aflj 
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Central Administrative Tribunal Ahmedabad Bench. 

Application No. 	 of 199 

transfer 12k-1icatiOn No. 	 old Writ Pet.No. 

ERT If,  ICT 

Certified that no further action is recrured to be taken and 

the case is fit for consignment to the Record Room (Decided) 

L. 	
,Dated: 

Couritesigned: 

Seton Off ier/Court Officer. 

I,  

signaturettte 

Dealing Assistant. 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
AT AHMEDABAD BENCH 

IM)EX SHEET 

p 

CAUSE TITLE 
NAMES OF THE 
PARTIES 

OF im 

VERSUS 

(-4 

PART A B & C 

_j 

FE wz DESCRIPTION OF DOCUMENTS 
w 

0 

±±.±± - --------- 

2 



44~ 



/ 

..... S ••** S 

CENTRAL ADMINISTRATIVE TRI8UNAL 

AHMEDBAD BE NCH 

A H lIE CA B AD. 

Submitted: 	 C.A.T./JIJDICIAL SECTION. 

/t7 

Original Petition No:  

of 	 L 

Iliscellaneous Petition No:  

of  

Shri 	
5A 	 L )4// 	petitioner(s) 

\Jersus. 

j Respondent(s). 

This application has been submitted to the Tribunal by 

Shri 

Under Section 1D of the Administrative Tribunal Act,185. 

It has been scrutinised with reference to the poinrts mentioned in 

the check list in the light of the provisions contained in the 

Administrative Tribunal Rct,1935 and Central Administrative 

Tribunals (Procedure) Rules,185. 

The Applications hs been round in order and may be 

given to concerned for fixation of dat e. 

The application has not bEen round in ordr Eft the 

reasons indicetd in the check list. The aplican/ kadviSed 

to rctify th-  same within 14 days/draft letter is p1cc d below 

for signature. 	 I 

ASS IT: 

K NP 1 8 1 1 Y 1 

>v1 	 •)1J_ 

t'j 'J) - 

\c),1  

) 	 I  - 
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c: IJT 	L 	\DhI P37 	TI \i: 	T 	IJUN[L 

PLC ip JIT(s)  

77~ RE3P:'JDE.T5) 

PRTIHL 	TI 	1. 	X 	r•IJ. 	D 	 E0IRSMcT 	AS 	TI 
TTSJLT 	TE 	XfiIN.TICI!. 

1 • /1 Is 	th 	Jrjltion 	nompEtent 	? 

2. t) 	Isthe 	r•lic 	ticn 	in 	th 
pre:rited 	Iarm 	 ? 	UL -1 

B) 	Is 	th3 apiication in 
paper hock form 	 ? 

(c) 	Have prascrib I 	number 

complete 	sets 	dfl 	the 
application bean filed 	? 

3. Is 	the 	applieltion 	in 	t:Lme 	? 
If notby hom many days is 
it beyond time 
Has sufficient cause 	for not 
making the 	Epohication in 
time stated 	? 

4. Has 	the 	doeE:irt 	al 	authorisation/ 	
. 

akalr. t 	ame 	deer 	filed 	I 	 C 

5. Is 	the uppliortion 	accompained 	by 	 (I,, 
:b.50/—?umber 

of 	0.0./I.E. 	tobe 	recorded. 

6. H°s 	the 	copy/copies 	of 	the order(s) 	\ 
against uhich 	the application is 	L 

mrde,bean 	fIlad? 
7. Have 	1- he 	copHo 	of 	the 	docurnentsU 

rehico 	UPOn by 	the applicant and 	L_ 

mentioned 	in th 	application 
been 	filed.? 

Have 	th 	CLCL!riLObs 	referred 	to 
in 	(a.) 	shoCe 	duly 	attested and 
numbered 	accordingly? 

Ire 	bh 	documents 	referred 	to 	in(a) \ 
above 	netly 	typed 	in double sppce ?'-1 

8. Has 	the 	index of documents has been 
fied end has the paging been done 
properly? 

.2.. 
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P2TIEJL; - 	I 	II 	t 	(Ti 	. 	 $T(TEUT TI 	lE 	5ULT 	'v 
'F 

9. Have 	the 	oh :anolo 	ic.1 details  
of represent.tions 	made and 
the outcome of 	such representation 
been •indictd 	in 	the application.? U 

10. is 	the matter 	raised in the  
apylication pending 	before any 
court of 	law or 	any other Bench 
of the 	Tribunal 2 

11. re the application/duplicate H 
copy/pppre copies 	signed.? 

12. Ire extra 	copies of 	he 
application with onraxures filed.? 

Identical with 	the 	Iriginal. 

Defective 

Unting 	in 	nns<ures 

No. 	 - 	Page 	Nos.  

Distinctly 	Typed 	? 

13. Have 	full size 	rr'ealopes 	bearing 
full odde.:sn 	of 	tho respondents 
been filed? 

14. :re 	the 	giver 	:uCrssod,tI-  a 
reqissrod 	Cr1 	messed 	2 

15. Do 	the 	names 	f 	the 	parties 
stated 	in 	the 	copies,telly with 	Name(s) 
those 	indicated 	in 	IChc application? 

16. ;re 	the 	truncations 	certified 	to bb - 
true or supporter 	hy an affidavit H- 
affirming that 	They are 	true? 

17. Ire 	the facts 	for 	the cases mentioned \ 
under 	item 	he. I 	of 	the applicetion? C 

(03 ) 	Concise 	2 

Under 	Dis tine 	isuds 	? 

Numbered 	consecutively 	? 

Typed 	in double 	space on One 
side of the paper 	? 

10. Have the pdrticulars 	for interim 
order preyed 	for,stated with reasons.? 

ri 
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RE Oi:NTRL 	TTTITRIr 
,:Thfl-r 

P ICIcNC: 

Smt. Vij:uri L htt 
Shr.L T)iriesh L Bhtt 

BheecThhjan TM aridir, Supedi, 
Dhor:ji Talukn, Rijkot T)it. 	 : ?PPLIC'NTS 

two 
Union of ij & thxiE others 	 :: RESP(TJDEI'TTS 

IN DEY 

Documts relied U) On Pce No. 

 Aoo1ictiori 01 - 10 
 &/1 Re-are,  sentF. tioa dt.2°.10.81 to Respouent No.3 11 

03 /2 Reoresenta.liori rit.)3. 	6.2 to Resoondet No.3 12 
04, A/3 Reoresentatio 	dt.0.11.S3 to Resoorident No.3 13 
05. ?V4 Represet'tiou 	L.04.12.93 to Recdet No.3 14 
06. A/S Reoresentation dt.22. 06 to Resoondeot No,3 15 

7 A/6 ReorEsentLior1 dt.05.i0.87 to Respondent No.3 16 - 
08. A/7 Representation clt.30.12.97 to Resoorident No.3 
O'. A/C Reorsentation dt.21.12e1080  to Resoorxdt N0.3 
10. V9 Res)cJndent No.3 11 s irtI- er No.E.0'0/S/12/84 to 

oplicnt. dated 25 

11, i/10 Resoonderit No.2's letter No,E(ep)I-90AE 12-18/ 
138 dte, 	l4.5.1' 

 AJ?1 Death Certificate issued by Death & Birth 
Registration aithority 

 2\/12 Deeth Certificate isjed by 	'.J.Nehta T.B. 
1Tospit -1, 	Amarcradh declaring the d(--.pth of 
3hri }Iitesh L Eh;tt 2,a 2 

1 	4 /13 Clinica 1 repoft.a in supoort of treatment taken 
(Cumu) by 1te S hri Hitesh L Bhatt 2,9 

15 A/14 Copy of letter NO.E.8')/1/7(23) 	dt.5.1.79 
offering aonoiritmerit as Kha11'si under 1EN JND UL-fH 

16 A/15 Cony of judqenent given by Hcri.Supree Court - 
----------------- 

& reOorter 	in 1.91 LIC page 392 

Rajkot/khmedbd 	 fl 
Date:  

For in use 
q) / 

 Tribunals office 	 2 

Datt f fiUn g 
or 
Dt... of receipt by oost 
Registration No. 

S igne ture 
for Registrar 



BEFORE CEiITR7 	 TRIP3TYTL 

,' 

CRI(7:I•L APPLIC.71,TICIN NC: 

Srnt. VijayqaLiri  L Bhatt 
Wiow of late Shri L. R. TThatt 
who was working as Otation Master 
t Jctalsr on Bhavnager T) ivisiOn 

of Western  Riway 
Address: Bhee'3hh.jan Mandir, 

SuDedi, Talika Dhorajl 
District. flajka 

Shri DinEsh L Bhtt, 
S 10 late Siri L. R, Bhatt 
Bheedbhaj.ri pndjr, 
Sdpedi, Talaka Dhorji 
ist, Rajkot 	 :: .PILICT3 

17e rs us 

i) Union of inia 
Cwniig a epreseLitinq 
Western Railway 
Thro igh: 
general Manager, 
Western Railway, 
Churchqate 

- 400 020 

21, The J0 irit Dirctor, 
stahlishment (Ds), 

Ministry o Rail ways, 
(Railway i3oard), 
NEW DELHI - 110 001 

The D5.visional Railway MancTer, 
W stern Ri1way, 
Bhavna.g'r Division, 
Ei 	 ARA 	 :: RLSPONDETT S 

DETAILS CF ?LIO2TCN: 

1. 	Particulars of the order against which the 
:ppliC$tiofl is made 



Order L'T o. 	: E(Rep)I-iE 12-18/138 

Date 	 : 14.6.189 

Passed by 	: Joint Director,  
: iinistry of ailwys, 
: (Pai1wny Doid), 
r :ew Delhi - 13 OO 

Su.hject in brief : Not acceding to the reiest of 
: 7riplicnt No.2 fOr :rnplQOt 
: on compdssicnate :rounds gairist 
: the -kath of his father lata 
: Jhri L. i. Ehatt 

2) Jir:Lsdic ticn of the Tribunal 

The aPplicant declares that the subject natter 

of the order against which he wts redresse.l is with-

in the jurisdiction of the Tribunal. 

Lrnitaticn 

The poDlicanit further suhrits that there is 

some del:7 in filing this oricinial aoplication before 

this honournhle tribunal and a searte Miscellaneous 

pplication prayinc for condonation of delay is filed 

along with thts original app licaticri. 

Fcts of the case 

The coolicants respectfully beg to suhnit, the 

facts of the ce as under:- 

i) 	Shri Lexmishankar I Thatt was working as a 

Staticri raster with the Respondenl:c at Jetalsar Junction 

Riiway Station on havnagar Division of Western Rail-

wy. He expired on 21..L.fl72 while on service, leaving 
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behind his wife, four un-fethered minor Sons and two 

unmarried dauqiiters, without ny bread winner in the 

fnrrily. The aplicant o.i, i.e. the widow of the 

deceased emoloyee, after death of her husband, had 

applied for aojointmerit on compassionate grounds in 

faur of her Eldest 	'-"nri Hitesh & 7hot- on his 

ttain-inq the age of majority. Shri Hitesh A Bhatt 

was considered for appcintaient and was reiased with 

appointment order for the post of KhaiThsi. However 

0 	he could not join the daties or he could not report to 

th authoritiEs concer ned for completing his pre-

apooiritment foralities, due to his serious sickness 

as he was found to be suffring from Tuberculosis on 

diagnosis. He was uride r the treatment of K.J.thta 

T.t3.Hospitcl, Amagh. 	on ly triL, 	diring 

the course of his sickness he lost his mental strength 

also, since he could not take ut:) th empIoyent offered 

to him ue to th sickness. Due to these r(,asons he 

coul. act reoort to the 	thoritij; concerned on his 

aprointrneflt. 

ii) Iri thE circUrflstnces, the applicnts have 

been recuestiiig for appointment in faiur of the second 

son i.e. the Aoolicnt No.22, on Compassionate grounds 

from 	by various representatLns. The applicant 

o.2 is eligible to be offered with the p ost of Clerk 

3 

considering his educational auclificatioris. The 



M 
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Aoplicerit To.2 hat sabmitte an pplic ati Cu dete 

2  	o.3, cooy of the same 

A 11 	 is 	rieed herewith s fl"ure./l, reouestiuq for 

compassion-'Le aaapointment. The eaolicnts lso 

produces herewith copies of further co-olications 

filed hafore the rspondet  oi 7 .6.O2, 0.11.1983, 

4.l2.185, 22..26, 6.1O.1'S7, 2,2.1"3' 

to 
	as Mui'- ure /2 to A/S 

iii) The ;poiic-ntg received . reijlv fiom Respcndrrt 

c.3 in terns of hi s letter dste 17,4.1231)  avsinq 

th.t DRY har7 nt ooA:ici:rei. his c.-  sa an therefore 

nothingacould be done in the case. \ coy of litter 

'.eted 17.4. 	frcr the 	spondent 'To,3 is aieed 

.L2. 	hereiih  

1r) 	in view of the iboire oosiiYor-n given in pra 

bC7e, the apcl icant s reoresented th1 r grievrice e to 

an. elected .P. to assist them tm by taking up their 

-rievriccs at appropriate l':rel and sumited an appli-

catlo ri through them. To this the aoplicant receiw '3. 

a. renly Erc Rosooncit o. 2 in teL me of his letter 

No.(Rep)I_8hVE   - 	3e 	 wich  

is auuCYe ter\ te as 	 in. oj:miug the 

reasons th:'t. since the eId€- t son was considered for 

comoassionate appo Lmont. a a Kh11esi bit id not. 

tim 	uc fcr medical e-ur ma 	ri' h oij not c u'mit 

any re;)ort 'out is inahiJit to do so the case cf tI 



5 

apiic.rit CE!11Ot )E Co ierc' for 

:C 	rules, 

v) 	The - pp1ic3nts ubrjt.  that, the decjsic of 

Eporkrt To 	corivayel rj5e nncrurc 719 anc the 

ec1oicri of 	o"i:1e'it o. 2 :Cc7Ey' 	1 fa a1E71re 

0e 	Lbil:r'r' 	\ritc it: I Ipl LC L1 C1 cf 

min, :n i11eg1. The resoniren by Rspc:-7eat 

	

ir is l tLelT "ta 	 - kcue /10 - 

re oiihr rclev'nt cr 3 porLE 	y -'ny uie 

fr: 

 

on 	 Zri''.ent. The ppli- 

C-fl 	Sdhrflit tiist it i. true tht the i'sL son 

JI3 CL I11 1TY 	! 3t1JTc7 act an hall 

he coi1 not b:x tura p or nic;l 

'c: byah-:. 	Le ha s 	 '-aT: r hI:: ro 	'7ira 

f 	- 	- flf'LtT3 ;"itaef In :i iiL'$)jt 	1. 

har fcia pliy 	i1 ha i: a •naiIa t a accept. Lhe 

lc"cat. 'aa 	;lic ta aibr'it tha1. 	in 

.a frc:a 	lc c:iiat be e::pcctec. to La 	racurl 

hJ 	Lal. O I1I 1 	It 11: iso1bnjLte t 

iO 	cS t surf 	hit sli :ab 	i LTI/ cajrc c, 

	

ee. 	cercii- 

ste 	Iectii & !irth Renrintratica s:thority 

ctItz annexed herewith as Annu 	/ii 

ie certific.te of TB hospit1 certifying death of 

ri Hitesh is annexed herewith as Annexure 

a. . • . 06 



1.1 

The 	licants also produce herewit.h the relevant 

clir3icl and of her reports in suraort 0r  :heir ory 

that the r1des4C. son Shri Iijteah was suferincr from 

T.B. and a a takine treatmnt €xx from T.E3,Hosjtal 

13 	as flryUr 	 cumulatively. 

The anolicant submits that it is true that 

late S hrj litesh, the eldest son was considered for 

compassionate aopointment and posted under 	JN D 

subjct to his p ssirig the medical test. . cofly of 

sich 	±±±t± letter is annexed her - with as 

Arineire A/14. 

T he present decision of the osaondnts is 

too technical and arbitranT without considering the 

merits of the C aSC 	Actually the case of the F 1 1j 

cants merited more sympathetic ri sideraticns when  

the eldest, son Was sifferincj from TB reouirinc e.,,-ocn  

sive treatment and diet. The applicants submit that 

the purpose of orovidinq 	loymen+ on comoassionate 

orounds is to mitit.age the hardships of the widow due 

to the death of the bread earner in the faiily. It 

is imoroper that the recrut of the applicant has been 

kept delayed for veers on technical qrounds that±x 

the first son was offered ernmlovment and did not join. 

The res-o'ndents were bound to consider the reasons 

advanced for eldest son's not join inq the service. 

G 
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The R oolic'nts sthmit that the circurnstnces 

under which the eldest son Shri Hitpsh. could not 

join thr ,  seivioes en the contril give much forc 

to the reruest of the applicants and, merits more 

svmrathet ic con tderat ion from resoondent s. 

The aoolicnts rely upon for this on the 

decsion of hone irable Supreme Court of India in 

the case of Smt. Phoolw;rnthi V/s Union of India. 

reported in 11 LIC paqe 3e2, a copy,  of which 

is nncxed  herewith a 	nneyureA/15. 

. Detilsof the Gro unds for relif with 1Eg& 

provisions 

The decision of the respcndts is contrary 

to the rules of the respondents nd it is 

not supported by any rules framed by. the Govt. 

The decision is ar bitrary and illeqa,l with 

the same is arrived at without any aoplication 

of mind by the resoondents. 

6.Det us of the remedies exhausted 

The applicant declres that he has availed of 

all the remedies available to hi under the ilevant 

servic e r ules etc. 

7. Matters not Dreviously filed or pendinc with any 
other court 

a a. a. • .8 



The apolicant further declares that he had 

not previously flied any aooliction, writ oeti-

tioni or suit ngarding the matter in resoect of 

which this aplicaticn has bFen made, before any,  

court or anv other authority or any other Bench 

of the Tribunal nor any such aool ic't n, writ 

ootitien or suit is pending before any of them. 

8. Reliefs scucht 

It may be declared that the decision of 

Resooridents No.3 and 2 bearing M= dated 

17.4.1C80  oroduced at Annexure A/9 and 

dated 14.6.1°84 Annexed at. Annexure A/10 

respectively are illegal, ineffective and 

may be crjashed with directions to the 

resocriderits to take iimediete steos for 

offering a000ntment to the 2nd son, i.e.  

?policarit No.2 in any suitable post 

conrnen surat.e withhis educatic na 1 qual if i-

fication from the due date with all cerise-

nuential benefits. 

Any other better relief/s as deemed just 

ad proper by the hon ourable Tribunal in 

view of the circixnstances of the cse may 

ples e be qrnted to the aoplicants. 

c) 	The cost of the application may olease be 

granted to the oolicants. 
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1:1, Interim order , if 	y prayed for 

N]L 

10. In the event of application being sent by 

recistered post, it may be stated whether the 

applicant desires to have oral hearing at the 

admission stae anc3 if so, he shall attach a self 

addresaed post card or inland l(-tter , at which 

tntimstion regarding the date of hearing could 

be sent to him. 

NOT APPLIC?'3LE 

11. Paicuiars of Postal Order filed in respect 
of the aoplication fee 

77 
iumber of Indian Postal Crdar(s) : 

Name of issing Post Office 	: 

 Date of issue of Postal Order(s)  

 Post Office at which payable : 	. ,4 7 

12. List of enclosures 

Indian P ostal orders as per pars 11. 

Documents relied upon from Anneyure t/1 
to .Z/15 

Vakalatnama 

VERIFICATICN 

I, S mt. Vijaygauri L Bhatt, wife of late 

shri L. R. Bhatt aged about______ years, wocing 

. 0 . . . 0 10 



_ - 
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TJ n1c 	t pre5cr1t 	Shri ) mesh L 

Bhtt, soi f 1.te S hri. L. R. htt, ooci 

	

ro coci1nt n: 	 t roserit 

rent s of Surdi Ji.iice, T1uk Dhorj I 

District a j 1,7  ot do her 	ver±.V th t the ccn:rtts 

of v'rs 1 to 3 Id 6 tn 1 2 e 	tr'i tc 
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From - Shri Dineshcheridra L. Bhatt. 
Sb. Late shri L.R.Bhatt, 
(S,M.Jetalsar Junction.). 
Bhindbhanjan Mahedev Temple1  

Supedi. Now at SUPEDI (Rajkot) 
D. 

Dt. 29-10-1981 
To, 
The Divisional Supdt, 
Western Railway, 
BHAVNAGAR PAR.. 

Sub - Applicatio4 for any post in Railway on thE 
ground of a family member od Rly. Servant 

- ----------------I 

Respected. Sir, 

Respectfully I beg ro subit following few lines for Your kind an 
syrnpethetic consideration. 
1. That my father Late Shri Laxmishanker Rarichhodlal Bhatt entered 
service as Traffic signilar in erst while Saurashtra Railway in Gond-

al state. Subsquently be was promote as Station Master and devoted 

his duty as station Master till the very end of his life while in 

active service he expired as station master in Jetalsar Junction on 2 

21-4-1972,. 
2 • 	At the time of my father' s demise there were some persons depede- 
nt on him wish 4 sons (excluding my self) and two dauhters and my 
widow mother, Due ill luck would have it none amongst us was were 
minors and my mother was not in a position to serve in Raiway due to 

great shock of my father' s death and as she had to take of children 

at home. 
3. Now I becone eligible to get the job like clerical as wellas tec-
hnical which ever o cfered me form your kinl honour. I have passed the 
New S.S.C. Exflination, Gandhinagar in March-1981 t the first attom- 
pt with securing the 54.6.% marks. at present I am 	in XI Stand- 
ard (Commerce) at Supedi in the Smt. R.D.High scholl, Suedi, My cit. 
of birth is 1st July 1962. School lea-cring certificate and Mark Sheet 
for the said are attached here with. Moreover I am taking keen inter$ 

t in volly-Ball, Cricket and khokho, for that I will be prodeced th 

testimobil wheb T will be prodeced the testimonial when I will be 
personally for volly-Ball and Khokho. I olayed at Taluka and District 
level tournament from Srnt. R.D.G. High school, suoecii. There is no sc 
of eceot pension of Rs. 117- oft my Late Father, It is very diffic- 

JL rue Coyt to man its in the establ ishment corita in ing sevi person i-i the har- 

days. 

If 	
I am favoured with a post, Ishall discharge with full since3 

Advocats ity and satisfactory to my immediate suoervisor with hard and intell- 
57L?7:/ 

7#7ZkV7Y 	 , 	 2,4.7I/c er 



h1 )1nsh L. 'htt., 

;er hinhhnji, ha1r, 

74 g-TYCR 7\JI, 

Pin o'9s- 360 4 41) 

T)t 1  -6-12. 

or any oost in 	i1waV on 

gro'iri:i as clasP III or T7 

esrPnt 	'ir, 

with ' i renoct I 	nerinqeP hav to r1E st for 

p000intrneflt on CO0PS1Ofl 	qroid. 

v Father eyore 	ri 	ws working as ttio 

naster, Jet.1sr Jinction, low w 	re getting oensin of Rs. 150/- 

hoit. 5ev'rnt 	oennt has to 0111 on with sia11 nension. 

t that time I was inder age for 7j rpvicp an 	mother 

was not in oostinn to serve, I dic3. not anp1y, iv i- te of hiPTh is 

l7_1e62. I hve oase 'Tew 	Fyarniriation in 7, reh_1ni ith 

54.6 narks, 'oay of 	hQOi leaving cE'rti ficate attached hrwith. 

I am rey for any job which rav of frc' y yoi, be ise 

no ens 	int'inancP. 

D1ejse earli 	v nrne for 'aoointrflE'nt on conr'nsiOnate 

nd h"ly 'enpn9ent of raiiW'\T P1..0'TPe. 

'ban na voi in 	tciotiOn 

'ors 'athFi1 'u, 

')t, 9-6-122. 
	 ). L. hatt). 

1oet - 360 41 0. 

True Copy 

( 
Advoct 



From.. Shri Dinesh L. Bhatt, 

Near Bhindbhanjan, 

supedi. Via- DItRAJI. 

Pin Code - 360 440, 

To, 
	 Dt. 9.11.1983•  

Divisional Personal Officer, 
Bhavnag?r Para, 

13HAVATAG1R. 	360 001, 

sub ;- Aplication for post in Railway 

on compoeioiate qround as class 
III or IV. 

Respected Sir, 

With due respect I the undersinged have to request for 

suppoinment on compensionate ground. 

My father expired on 21-4-1977. He was wprkthg as station 

Master, Jeralsar Junction. Now we are getting pension of Rs. 150/- 

about. Sevent dependents has to pull on with small pension. 

At that I was under age Eor  service aid my mother was not 

in position to serve, I did, not aoply. My date of birth is 1-7-1962 

I have passed new S. S. C. Examination in March1981 with 54.6.% 

marks. Copy of schobi lieavthq certificate attachd herewith. 

I am ready for any job which may of fere by You, becauãe 

no means for maintajiarice. 

Please sarlist my name for appointment on comoensioriate 

and help dependent of rajw? employee. 

Thanking you in anticipation. 

Yours 7athfully. 

Date 7- -11-1983. 	 Sd/- 

SUPEDI. 360 440. 	 ( B. L. Bhtt ) 

True Copy 

( 	 ) 



Prom.. Shri Dinesh L. Bhatt 
Near Bhthdbhbhanjan 

M ohadev. 
SUPEDI p360 440) 
Via, DHORPJI, 

To, 
Dt. 4-12-83. 

Divisional Railway Manager ,  
Bhavnagar Para, 
Pin Code - 360 001 

Sub ;- Application for any oost in Railway on 
composionate ground as class Ilird 

staff. 	 -- 

Respected Sirs, 

With due respect I the undersigned have to reouiest for 

apto intment on compon slcnate gro und. 

My father expired on 21-4-1972. He was working as station 

Master at Jetal sar Junction. Now we are gett. ing and ouwng on seven 

dependents on small nenision of aut Rs 170/-. 

At that time, I was underage for service and my mother was 

not in position to serve. My dage of hirth is 1-7-1962, 

AS reuards my e d'icat ional Qual if icat ion. I have poseed 

now Hiqher Secondarj certificate Examination in April .983. with 

44% mrks cony of the same and school leaving Certificat are atta-. 

ched herewith. 

3elf is taking Leen interest, in sports whatever sports 

Certificates achved me 	during enducation period, are at1- eched 

herewith. 

I am ready for any job which may ofers by your Kind hono- 

urs, because as means for mairitainence. 

Please enlist my name for appointment on comnenaionate and 

heln deoendent of Railway Employes. 

Thanking Your honours in anticipation, 

Yours faithfully, 

Ecl 	Certificates 16+2) - iS 

Date 9-11-83. 

Place ; Supedi, True Copy 

1 ' 

Advocat. 

ONE 

D. L. Bhatt 



rom... 	ishehr L'mishkor flhtt, 
5/r Lte Thri L.S.rhtt 

.SLR 
Tor hir1 1hij'1 'hP 
Post ; J?FDI - 18 340 

- )PCR.JI. 

; Tho )jvjsjor1pl 	iIw'v 	necpr 
W,'&1 . 3h riar Piro 
Phvrig r, 

Sub 	Reoue -,t for 	ociritmorit o co eosiorit grom. 

ef 	'T ap .1c - 1Oris (9tP$ 20.10.01 	 0j10 

25..84 	5.11.84 rv 'toor office o r 8c0/1 ctr. 
2°.12.79 F,  fl/10/1/78'.23) 	t 5.1.70 . 

S.,. • •••• • ..• 

With 	rosooct 'ri hirrhlo shhmission I tho irsiqri 

}eq to reaiest ror  th- Fol 1 owt 	fEw '.irio for f1Tour of Y1ril and 

smoothotie corisidr- tio-. 

U r7 fthor lrte hr L.n1.!3ht, 	,JLR w'o oy - irpr1  

in sorvico (-, ri 21.4.10 2, 	othor ws met 	oositionl to Ficceot the 
Trob, :ro being fo ir brothrs 	two sisters ;1l below  

(2) 	r eldest Hitesh wes inderqei.e. orilr 12 reersef 

who on cornoleti.ori o 18'rers of er-ne he.1 r,pl ie cl for the 	ociritmerit 
on co 	tiorito grouri 	rid ws eod hw th d1.iisior1cr1 office 
for To in iricr thro ich t ho 	ee ss rv orocedire I iko med ies 1 pr etc. 

it ho -'CIlTI not oresonit 	1-7 	lor t --  s( rne dir t -  his sic -,e -e 
(The rre1ic1 cert ifict-' will ho --igen9 on 	nod), 

() 	iririrr his E1 OVP r ik€ss he wes dicoiosod es 	otient 
of Tor Cilosis 	- 	iri'9cr th tretriont of <.J.Tr(-ht 	.P.Horo- 
it.l -  'rqdh. 

(4) ef re he is oured form T. 	ho hs lost othiljt'r & 
his 	irv 	ry sinno lhem sufforin from rneritl i -i stsh 1 itv, 

'.5) I err trvinc 	or 	eopothtrrer-it 0 C 	-risior!ete round 
rice 1001 b-it riothiv hrs c 	he'r so far. 

v oorsoni7 1  dtr 	is 
1. Temo 	Oirioshoh'r T. flhatt, 

frue Copy 2. tc; of birth 

-\A 	. 	Cat1O51l QiT'lifi-fltiOrl 7 OtJ.dT7iflO in 
j 'l 	. Vitiosl 	rti:ioatod in rev 	os, 

( 	 id. tFic'tioni - --t ivitirs, snorts 	secire' 1n 

4civocat. 	 rk 'riniil , or ettasted eon 	W1 1 
h0  oroucod on dc'meri - 

it 	in7 lherefro recioste to kiri1v 'oo 	in go th r-  'r-ttr 
nd 	tlegt call rie For nersonel iTtterYin'w to show mv abcw cert jf  j_ 

ctes 	-C'! 	Thlt to the 	ne i-  il,rv 	Lostreti.ori, 

'e±t[iriq eerl 	f 	cir 11  sonst 	retiod. Ithf il' 
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iyuur }r •  

o' aoIutteut : 
;•gfli 'it'I,. 

dLtcci 6,1.79, 
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I, 	i uuvr"tr4 	doe cf tate Th1 La r 
ja" Q. 	ith. 	 JL 
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1t t.'t 	1) 41 ft 'I 	'' 	u 	1o'r e 	G(: (14r 

1j'7 	rt;t f!1 	t 	y 
pc;rty b. 	V 	1n t 	ti t 	t•• 	 on 

t,r 	of 	ti 	' 

JYv 	t r ri' 	iit4 	 ecVp%fl$ 
1*c!1t V.iu i'. hitø tuyd 	 u.t ot,r }- .$;ij.c1  

utc g 	 tj. 	 J1 UtC 
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4 UJ t.2fl 1. 

t I r  
c14mi.J vj1U 	ttL 	 t3 

r 	, & 	 oi th.' rluh fT', 

F, 	Lkz1iç 1. i*. dy1 LU tncy sri. u' t)'.rq It 
t 	. 

t 	 c y ri cf 

ti. 1#1oe ,i'1 r UMt'i 
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uu4.r 	1:f' c :t 1,L 	f 
tJ'ca -T, '.:r 	o 	 v.**.ver acee'ttmd or 

.couut of 11 t 'bal&iuca.d iiu3, 



10. 	IIJ that *y g1u I fl a 	 h 	y sou,,j1( rail uu 0 1 4 buo.ut, In 	UI$f1 wid 	jub vfl i b. 

	

(j I4 tO uiiy wu •f tho f.j1owj, 	
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12. 	Aurtr,it 	 tLt 	wjj *cVt jb 
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LeLLo t___ 	
' • C 1: - 

09 
'lLe 1)iyi,ioUal k'Bhlvay )*nagez, 
e' tern Jilvay, 

1ihzvztrir pais, 

V1yaguri I I'l.tt, 
idow of 1at. elhrl T,; • p) 
.ur, 1 	 ?i ?ii1 r, 
up e di ( ,;u a rr, 	7rr 44t 

I)t, 20.12.lcf7. 

I/- 

"uh, 	L&iut 1,01. Rpl1I3 teZ3t of) CcMzpft.4fu1onintn frrw id 	t o  
r%cconc 'UZ 

letter '. 	 VO/1/'7(3) %ted r 1'7 
1:y a11atioii d,%tvj 2c.1(.P,, F. 	• F', 	'f. r 4 
5.11.t4, 	 fI2ld 6,1C.P7. 

ie'ec ted Shi, 

1, tli0 uzd ciiguv4 vidow of 1n tt 'Thri T. . P) It, 
j.. bu to 11y thu following lew lin 	for youi kind rind 
9yathxt1c cozieldeintlou,ciir. 

1. 	 t,wiiile apoint1 zj ILY qon hr1 11JI,. 	T Pntt, oi 
øaioate grouudi vLdc you )t.tt.r ruoted ab'ye n ok 
Uss o1ferd as khial1&t ULZer A: /LP,wi cr he ou1. not 
join on acouiit cii L1* iii iwalt.1 IIJid wentj die') Cition, 

i,thti IVisa rauting your kind honour to 
srrai.c to sipAo1ut raiy i4econd ,ou wh ici 'u1t" lit 

aa1L1et 	;o1utzeut 09 compe.eionnte grouHdi*.. 

e1 t1er a rejly Uur ay corijd erti-u lfq yet r*dc 
to Lt1j, a ou1 1idy 11k 	now rey ozi wL, waA fi it 
ofI red aointuit ut (-,orpuø1octe groukd, 1i a1*o no 

re hi tlit world,hayjng teen €xp1red on ?6.11.F7 In T.B.  

; )W 1 OlWe 	in tp;rono yon r ki nd uionu 1 to ki uci) 
U 	it 	of tAy Is", k, orld 04011 foV aro1utr,t )fl 

lo im t 	t,i o, ri (lø 	r;d )i P! o in r 	ni 'n Cli n cr1 t I 'n) nii 4 

b. 	;ae.ry dith 'erti'1crtc of trw 'ou who w't' 
of1LuU &si (tV 01rIu4$1t UI' CO pa'1ozi'tte g1uud 	1 	ItC1't'd hi'1tL 10. nec'ry uiui.j• 

h. 	l4oping to 'P Thv('ro4 at !41 	'1i'P dti, 

"0U2.' P1thny, 

1. - - 
~,, 

" 

/, //- I k-V/ 	 . 

- 

( riygnuri L l31111tt 

e Copy 

( 	 ) (--- 
4Qivocat. 
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Dhoraji / Supecil. 

ut. o2( t 	9 
I 	4um i - I) I (ip *ht rifld t A I . 	t 

Hhid I3hanjen 	r'ndo. 
IP1jjI. 

)ist. Hajkot. 

To &- The b. R. M. 

Uhi,v110ç1 sr per.. 

Wustrn teiilwa/. 

Sub:- ,ppoint%sflt On Compassionate groun. 

Nefa- 1. My application dt. 20-12-1937. 

2. /Hrp/1-89 At-12 -//13d 

Nail 	 lI:t. 14--1) )'j 

. Your !.U. /890/d/12/84 cit. 17-4-89. 

Hepected 5r, 

With the rtf renca to the above I beg to state your 

h.anour i - 

1) 	That 1 am 	uf LOth Pse L 	isP.enr H. bhtt 

AS I JLN, WHO expireJ on 21-4-1972 at Jetalsar Jn. 

.. That my elder brother JhTi Mitesh L. Uhatt was appointsd 

iii Rly. vine your No. €/i90/1/78(23) of 6-$-197d as 

hola8.3. under A/Jetalser. 

() rh.t my ulder bruth'r ubsequent3y was sOffaring with 

T.L. and could not JLrn aavica and aftur lung 

sickness he expired on 611-87 at Shree K.J.Mea, 

T.B.Piaapital, Amargach 364 21U (uj.) 

That I applied for Jab after his axpiry as nons is 

employed in my family 	compassionate gund. 

That, due to unawornesi, I could not inform to 

Railway eciministratiorn of •xiry of my brother. 

. . 2 . . 



c. That on this çrouni my dpplicetion for epintreflt 

hab ban not conaidared, that I have not irformed the 

epiry of my brother. 

7. That, I beç to state that I am the 2nd Son, waitin; 

appoifltrflt On CpasaiOrta Qround in Ha1way, to 

faad iy fdlnily 	bread and to yri.intaifl statue. 

I, 	tif 	F3 	 t yo&ar 	) ur t 	ifldl / 

	

LU5& 	
sp;u(jtnrrt in h.i lwny to 

suy- vtj ry family with 1r'1. 	r1U p,vv "e fium it unpn.pII)yIflt. 

I shall try my beat to keep eati8fy my euprinr5 

sno officers with my çoOJ and efficient work. 

I.  hope and sympatP't*tic conidet8ti0fl. 

Thanks, 

Yours faithfully. 

Lncl- 3. 	
C L)invahchandra L. Bhett 

: 
.dvQcat$ 



Western Railway 

No. E/8'0/2/12/84. 

T-, 
Shri Dthesh.L .Bhatt 
S/c Late L,R.hatt 
Near Bhid Bhanjan Mahadev, 
Post 	Supedi ; 360 340 
Via iThoraji. 

IDRM&s Offi- e, 
Bhavnagar Para. 
Dt. 17.4.8 

Sub - mp1oyment on compassionate ground ; 
Ref i-Your application dtd. 7.3.59. 

with reference to your application cited above, it is advised 
that DRM hs not corisi&red your case. In view of this nothing 
can dOne in your for employment on cornpess:oriat(. fround. 

Sd! - 
for DPi'1  (E)BVP. 

A fl1 

Advocate   ) 
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GOVENj.r OF INDiA 

tw 441"4  MINISTItY OF RAILWAYS 
i Rt4way ar) 

tcwD-.;oI1  dL 

-:. JijaycjJuri L. Bhitt, 
L3t0 L.(. i3htt, 
bh dbhjn Nind..r, 

J I jUJARATi 360 40. 

.11th rcf:rence to your 	p1iiun itt.J 
-1 2-87 add:escdd to Jjv 	n:j 1. la i laij 

	

:agr, 3havngar an fo:Jd to 	':j1 

	

ister of 5tate for 	ii.j by jtt. 

,JV3fl1, 	iP, you ir 	 tr- t , 1,jr 

/ 	fl .13 cr.jnsiird fcc 	3on1t )2).n:t 
h1asi but hE,  did not tn jp, f :r:tCjl 

intion. 	He did ict 3it )flj 
i:n .00ut his inability .c o o. 	it 
-:atad that your 	core: onCt 	rn1- 

FaT appointrin 	:: :u1:. 

( i 

Joint 
( C. 

L3tt.(A.) 

rru flnpy 

)\-A-A 

vocate 
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i 	. 	:i i I VIUi Th 

'tL 	o.  

This 13 to certify that 	 L 
- 

ws undergoing trutrnt nt in this liospitil for 

U j j, ~() rw ry iuburcul.o: ' and he/74 died here in th Hopitn1 o 

t 	-' L 	Iii 	'r do 1 body 

1 n, 

 

tokc n to h I /b ' ho me f of t I n 1 r I to s. 

'4 	
4 

1ci 1 Oi''ictr 	
L.(1iel.1 5tpt;rtnt n'lt nt , 

- 	
K. J • i0b to F. 	:;: I tn 1. 

cvrd n0.l b 	 - .3c3'i210. 

$; tr 	• 	

14 

'\ 	 ( 



- 2 

( 	 (J 
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K. J. M. T. B. HOSPITAL AMARGADH. 

±1 
Address 

IIIIIIIJEiI III 
Occupation 

0. P. D. / Ward 	 - 

Age 	. Sex 	 Date 

Report-See Over 	 - 
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KrIshna 100-1 -83 

ell tQa k ?. /1(Qhta 1' e. //cspitaI, 1Znatgadh 
cLiNICAL LABORATORY REPORT 

Register No 	 . 	 Date 	J, 
Name of the patient. 	

r Sputum Smear test Spot/Overnight collection  
Blood: 	 . 

(a) Haemoglobin G/I00 nil....... 

(d) Eryhrocytes count per c.m.m. 

Leucocytes per c. m 	in. 	... 	... 
(ci) Schilling count 

• 
(on 200 Leucocyts) 

1 Junk keig. ...... 
2 Stab kerg. 

3 Seg kerg 

4Eosinophils 

5 Basophils 

6 Lymphocytes 	... 
7 Monocytes 	... 

Normal 
Male 	 Female 

LaboratorT 
Findings 

14.41-.16.32 J 	ll.9-14.10 

Millions 
4.73-5.49 	4I4-4.7 

51CO3-10000 

0-5%  
.oj -,.- 

(0 

35-40% 

cjc 	% 
0-05% 

	

35-40% 	 'Q 	% 

	

2-6% 	 b 
- .•--,'.','" 	 hi - 

AbnorrnalErythrocytes. 
 

Abnormal Leucocvtes 

 Weight rnXg 

5. Urine Examination for 
Albumin 
-.--------- 	!\ I 	- 

,-. 	
z 	- 	• 	J\f C 	 • 	 -. 

-xamined by 	
Laboratory Ihaige 	 : 

— 	
r 

4 	'- 
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1'- 

- 	Medical Superintendent 
K. J. MEFITA T.B. HOSPETAL 

- 

Jay Oharat Pad-300 6-83 

Khushatdas J. Mehta T. B. Hospital 
-' 	 AMARGADH Pn-364210 Via Songadh (Saurashtra) 

( Dt. Bhavnagar) 

* 	 Gram TIIHOSNTAL 	 : Railway Station 

Phone i SONGAD14-57 & 27 	 SONGADH (Wesern Railway) 

OUTPATIENT DEPARTMENT 

K E P 0 ft I 	 No. I 
Check up No 

o. P. 0. Rigister No 
	 Date 

Name IL-JJ_LLUILLL 
	

Age2rSex_. 

Address 	i.itL__ Witt 

CHn(c.t F*nding 

kiagram Rp.r(s  

V
. . 	Lhoratory P.epor 

I Aib. 

Sputum for AFI 	 Urine Exam. mr. 	 - 

p 	 arj . ...... 

Wciht 	 -.-.-- _1.. 	 Ub% 	. 	( .. / 	.. 	• .-. - 

Drno%is 

Adviim  

N. 

	

\._1... 	. 	_.. 	 •. 	
• 	r 

: 	 •i...;;.'.' 

( 	 ' 
 

-' .; I  

L'I14\' 	 . 
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K. J. M. T. B. HOSPITAL AMARGADH. 

Address 

- 	- 

Occupation 

O.P.D/Wrd 	1,3 
Age 	 Sex Vt'! 	 Date 
Report-See Over 

jP 

VV V VVVV/4V 

1. 

'M ;•' e 
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: 

Krj*hna 1 -1-•83  
,ffht 1 R I/oipitml 4ndt9mdh 

-. 	CLINICAL LA8ORATOR' REPORT 

Rgister No. 	-f- 
Name of the patient. 

Sputum Smear test : SpotOvernight collection 

Blood  
ormat 	 Laboratory 	• 

Male 	 Female 	Findings 

Haemoglobip .G/100 ml. 

	

	... ... 	14.41-16.32 f 11.89-14.10  

Millions  
Erythrocytes.CoUflt per c.m.m. 	 414..4,79  

c) Leucocytes per c. m. m 	 5,000-10000 

(d) Schilling count 
(on 200 Leucocytes) 	.. .... 

IJung kerg 	... ... ... ....________ 	 . 

2 Stab kerg.
% 	'. 

3 Seg kerg.. ... 	... 	... 	... 	... .35-40% 

4 Eosinophi)s  

5 Basophils 	 . 	._._% 

6 Lymphocytes ... - 	 35-407. 	 70 

7 Monoc tes 	 / 

3.. Malarialparasites 	.  

Abnormal Erythrocytes  - _ 
AbnormalLeucocytes  

Weight in 1<g.  

Urine ExaminatiOn for 

Amin 

Sugar ' 

Examirced by 	
' ,4t,oratory Incharge 	;'. 



Jay Bharat Pad-300 6-83 

-h&ds J. Mebta T. a. ©spRai 
AMAGADH Pin-362 10 Via Songadh (Sauraslflra) 

( Dt. 3hanagar) 

Gram : TBHOSpflAL 	 Railway Statkn: 

Phore S3>GADl-I.57 & 27 	 SONGADI-! (Weseiri Riilw) 

OUTPATiENT DEPARTMENT 
RE?ORT  

Check up No 

O P. D. Reiter No. 	 Date  

Name 	 ,4., ). Ij 	A8eSex)__ 
Address Occupatien 

Sktagram eprt 	

/ 

Laboratory Reports 	
Aib  

Sputun for AFB - 	 Unne Exam for { 
	

/7) iTJ 
Suga 

Weight : 	 ____Kg. 

Diagnosis 	 - 	() 

Mvc 

- 

	

-'-•••\ 	 - 

-• 

/ 
edical SuperinteAdenv — 

K.J. MEHTA T. 	dOSPIFAL 

. 



K. J. M. T, B. HOSPITAL AMARGADH. 

Addreu 

Occupation 

0.P.D.pW8rd_t1 

Report-See Over 	 t 

?fl 

" 



¶00 F'd 7/84 

t1. 	[Hp;!a1, 	ma qaJh 
CLINKAL_LABORATORy REPORT 

Register No.  Date  
Name of the 	patient, 

 1. Spithirn 	Smear test 	Spot/Overnight collection: 	( iI I\Lc 
2 Rnod: 

Normal 
Male 

Laboratory 
Female Find i"gs 

(a) 1Icrnog!obin 	G/100 	ml. 	... 	... 14.41-16.32 	11.89-14.10 / 

:h) Frythrocytes count 	per cm,m ... 

.. 

Millions 
49 	4.14-479  

 . 	5,000-10000 . 
 Schillingcount 

Leucocytes per c. m. m......... 

(on 200 Leucocytes) 

1 Jung kerg 	 * .: 	% -.•• 
0-57. 

2 Stab kerg 5-15% 
; % 3 Seg kerg 35-407. 4 - 	OXQ 4 	Eosiitophils 

2-4% % 
5 	Basophils 	 ..... 

0-05% 

6 Lyrnphücytes 35-40%  (1,  

/ 	 ... 	......... 2-6XO /, , 
. Wdarial pa'isitcs 	: 	- ;'f5-  

Ahnrfnil Fryrhrocytes. 

 
AbnormajLr ucccyte 	________ 

 
4. 	\Veihtin _Kg. 	 .L, / .; 

S 	lJrin, 	rarnjntionfor 

F'.xamined by 	
t 	 . 	Labcitatory Incharge 



- 

/ Krishna .Pad-350-6--84 

rKlIUshaIdas J. Mehta T. B. JIospita 
AMARGADH Pin-364 210 Via Songadh (Saurashtra) 

(Dt. Bhavnagar) 

Gram TBHOP1TAL . 	 : Railway Station: 

Phone SONGADH-57 & 27 	- 	 SONGADH (WeaternRaflway) 

• 
OUTPATIENT DEPARTMENT, 

REPORT 	 No._____ 

Check up No__________ 

0. P. D. Register No 9f C ( 
I) 
L 9 	., LCjj4 Date 

Narie 	151 4JI 	tll fl)1 

- 

Age 	Sex 

Address 	 2j U s"] 	 Dit 	I 06 	Occupation 

Clinical 	Eindi7lgs 

• Skiagrm Reorts 1 
I 	I 	k 

\. 
• 

Laboratory Reports 

Sputum for AFB 	 __Urine Exam. for 
Aib____________ 

{ Sug7 
,q 

Weight: 	 ).1•7, — 	Kg. H6%2 
Diagnosis : 

Advice s 

Sir 

L 	
I q 

,. 	MedcaI Superintendent 
K. J. MEHTA T. B. HOSPITAL tit 

- 	 U 	DACL44tt 

' 



- 

I 

Ti 	C 	L 

, 	
L 

- 

Phone 0 480 R. 66 
4LU ikul,4401, RN14,ti-A 4(1 

uifv1 	k~i 

k;4 	 Mt1) 

?, 	• 

A 



K. J. M. T. B. HOSPITAL AMARGADH. 

rrr 

. ii / -i i • - 

Oc upatIon 

O P. OVaid  

-1 Ajd 	 Dt 
!d 

J 
-- 



Khushaldas J. t4ehta T. Be Hospital 
:\\IARGAI )H. Iiii332 	VLt Son dh (Surahtra 

(1)t. I.'tt 1LIt 11) 

I III('II I\I 1 ' Rilwtv 	Station 

E
. 

1)\( 	\I)I1 -57 & 27 SONG A!1 I 	Wetern Rdik n) 

R F P () R T  
u N. 

24 	JL 

21 . 	 r-f'.)li71 ),) ,\2e 	 Scx 

Th Occurttion 

(Ic. I I 	I nd 

4v 

I_. l) ) r.i .iv R.e1ioit 

Sputum for •AIR 	 J 	tm me Exam. for 

Hb% _ 

(Mb 	
il - 

1 Sugar 	- 

iTUe cpY 

\Iedictl Superintendent 
-- 	 K. J. MEHTA T. B. HOSPITAL 

cl41rt 	 jt ttc4.t. 	 -______ 
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'1tp 	Raij!i.t,. 
Div tor. 

1pv pYy ,.- .  - 
: t.7'f 

To L.. 
. ra5rtt 

iPoyn13nt of deDencient r.slat4v 	 •• 0 

f lly.D1oyees. 
Raf:-Your applicatIon 4t 	- 

ø. 

has bn Ce)flsIder*3d by the corretnt aithr,rttv 	or'1ing yiour request for 
it iq alvisoxd tht t's hzs bri conjdered for aoontpt 

ai1rt xIs.tth/t 	va&cis/ 	 'i un-j'  
subjt t tassi.xv the m1ica1 teit, 

'cnt thozij inr!le4lately report to  
- 	 .-r 	 - 

z5. 	 S 

for D( )7rip. I 

-EJ 	1c 0 
the 	of, resumption r amlant. 

true Copy 

Advocate 
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< J__~ 
lthtPOlViti S 	I flittn ot I iii it 	 I 

irishariaji Dattatrava Uapat, AIR 147() SC 1. 
was it ease undei t lie tlitnihav Rents. II otel 

.ui Lodeiiit I louse Rate ( intiol Act. 194 
It ir sliorL the Act I he 11 11oh Court dismissed 

the revision filed under the Act. Thereafter, 
a wFit petition ss ;l filed under Article 2 26 227 
of the Constitution. Res isioti petition hefore 
the I lich Court was ac.iinst the order of the 
appellate authoutv under tli.it Act. I he apex 

auri held that the order at the Appellate 
\uthorit flit_ _ed in the order of the High 

'ii ri i ll res ision as the latter was in outer by 
a 	ttPerIoi Coin t intl as suth one had ti itt_nI 
viii tlw otdet ol the I lit_h (ttui I. As such, 
hItre the High Court the ssrit petition was 

it' iii agnin',t the vets saitie otder shieh 
. is passed liv the llil"ll ('out I in rcvtsiun 

tinder Secttoti I 	it the ('is it Pu teedure 
Codc. it si tthtst' is etl that the ottlit of iIi 

\ p'I1 	( 'inirt became niet geti with the 
'1 111 4 	i Ow It ii ( 1,1111 Ill tt'VII-Hill Will. 

he reti ire, t lie appellate ott_Icr eon Id I it t be 
eh a lien ged by uno the set of proceedings in 
lie hi cli ( 	it it uiitltr At neles 	2tt ,tipl .27 

p 	tPiistliutloti 	I lie tiltex ( 'ttiii I tuiiliei 
i\crs ct_I ititi the ptitieiplt' ol titeiget ol vtdcrs 

itt' iii 	wits in itcc ti '.111t'i14u ('"uls 

1 1.11il Ill It I Pc AI 1,- C 	 i ss 	nil lit it I Pt_Collie 
iiiappheahle by ittak tug it distinction between 
t pen kin for revision or an appeal. 

17. 	The decision of the High Coun having 
itierged ssithi the decistoti of the apex Court. 
i lie Litter decision attained hiiiility under 
Aiticle Ill ot the Contitutton and is binding 
on all Courts within the territory of india. 
Since the apex Court has finally settled the 
matter that the persons whose na mes are 
hat tie on the ioin seniority list and they 
belonged tttttttce,tdtt, 111cii, eatiliti Ii' ti ciii 
t_liflt_'i eiitly iii the ituitter of 	il\ and other 
ciii lunients. I'hc decision rendered in Civil 
\t nit 5n. 2..a of 1973 is Ito lutic god law in 
s less 	ti the upc 	(tilts 41t'eitti in sl I' 
('is ill Ni 22()1 ol i91'P'. 

1 hits fl,t the icasittis rcctt tkti, in tiLt the writ 
pt_tilt 'its ate allowed and (lie icslttiiden( is 

diret_icti tiP all st the san)e piv seal' ti R s. 7(M 
lit 	) it t he 	1t,t ii it tue 1.. Ii , iii 	I tic i l ikf i, 	1110 

St illS liii 11,1 it' I lieu, wilt 	it iii, I thai 1pty 
. 	till 	tti hut 	i,it lf 	lit it 1t, 	Ii 	I Iii 	,tI P 	tI 

reeeipt of copy of this judement. failing ss 

the respondent will he liable to pa ai 't_ i 

along ss iihi ituetest at the rate of 12 PC 
per a tin urn. In the c ircu rnsthnccs of t he ea 
I make no order as to costs. 

!ktiiittri aU . 

1991 LAB. 1. C. 392 

tSt' PREME COURT 

U. C. RAY, K. JAGANATHA 	-1 11  

A N I ) I. S VI RMA. U, 

('j5 ii .\pn'.iI No. 5967 tI I)'t(I, I)' 

Situ 	Plitntlss.iti. .\pett.1tit N. ('itioti it 
( )rs.. I'(esp 'litt t'l1 is. 

('on'itII litton 	of 	Intuit, 	Art. 311 	— 

A pjtln(viien( on ennip iisionHts' gnin;ul -. 

PttUIoiicr WIdow of tIck tt'cii ernplinct In 
(,o'it. Printbg Pms seeking direction to itUow 
licr itt slitS lit ujiatirl&rs llod to i'ru)))l.I'i( lit_n stn 

iu'eortlhiig to Iii'1 t,Jutiitloiiiil 14111lillt . 	— 

III retit_d ilitit Iinnailliitc ss.'ps tic tiaketi for 

(.iII)iflti'ht1g lit)IltiiflI'S suti; lii It sulinhit' 114ti 

nuid slut' lie al hiss ed to stu I In tutit tel's. 

1989 Lab IC 2014 (SC) Foil. 

Appointment on compassionate grounJ 
should not he delayed. 

I Pit.i 

('usca Ref erred : (.hrouologleal Pisras 

I ')) Lab IC 2014 AIR I ThL) SC I 97G 

ORDER 	Special leave granted. 

2. 	This Special I cave Petition has been 
flied tigttiiisi the jtitgttii'iit •,iid outer uiadc h 
the 1 ribunul on 4-69() ".herchy the prar 
ft_i litterinu relict of allost itig the appellant. 
who it, tunic oilier ihiati the wile til tIccc,iti 
Iiiih,int_I I<iiiii Kt stint; I All who wascIttlilityct 
iii tin, I tis ci itiiieitt sil India Pnintitig Iress. 
thid in )tariucss to k'111111"N hei second soii in 
t lie s,iisi Pt inttng l'ic,e' ant_I toalloss tuerts' list 
iii tin' s.iuie ilu;iiicr whet c her litishatid ijvd 

5 all chIli 	* .i if ito' 1t1 ttit'ii.t p;' 	I itt. 

I., 't I)(( 1)5 



State ol W. It v. Atitlittida Ill aft 	ar'a 

III 151\ .01 
of 12 percent 
eS(if the CSi¼e 

it IOth With bet I1II er cltil&lt en ht brett 

resthng in I hat quartet after the death ot It of 

husband, which occurred on 25-39. The 
(1 ovt'rnnieflt tried to evict her from the said 
quarter in spite of repea ted requests made by 
the III kIN  to allow her to stay in the quarter on 
realking the teasonahle rent from her. She 
ako paul the rent its ac'id diii lug the petitd 
til her stitV diete. 1 he I iihuual, howe% er, 
dim,ssed her application on the ground that 
her huslwnd ihted about it year ago and she 
c1nn''t retain the quarter which was allot ted 
to her l,itsland while in service. A lie appellant 
appi stclietl this eoulJ by it Special Leave 
Pc it ion praying for permitting her to stay in 
the quarter as well as to employ one of her 
three sons, specially, the second son who is 
literate, in the said printing prcs.s according 
to his qualification. 

3. 	This  (oult issiird it t1,,tier on 2.1.  ltb 
l9K) and also directed that pending decision 
of this apphica uon she be permitted to 
continue her stay with her sons in the said 
quarter. 1 he State hits filed an affidavit stating 
t hat the a ppella nt received an ann u nt of 
R s. 21.5(K)  - as DC R Gratuity. She also 
received CGF Insurance aniounting to 
Ri.. lt).t)2b  and (. ; ri ituittiiig to Ri.. 171 7/-

of herdeceased husband. She is also getting a 
Fain il' Pension of Rs. 3)0 '- per month, and 
as such, sIte citnitot continue to stay in the 
quarter. '1 his t'eiu t i epeatcdlv re(11tt'sted the 
learned counsel appearing on behalf of Union 
of 111(1 ia to co nsider the provisions that when 
an cmpkwce dies in harness, one of his legal 
rcprescntai iSes 	ill he provided mith a ii 

.cniplosnient on compassionate grounL In 
spite of time being given repeatedly 1w this 
(tiurt to consider iuits aspect of the matter 
010 t. • tiLt' ties c'.'o o lust i u it. ins Ii .ini I 	iii 'it 
of India, the counsel states helore this (tnirt 
hat lie hits been instructed by the 

(,uveriiriicnt of India thu it is not possible 
provide her sec.tiid son with an eiiiplovtiient 
in the sail prem whet c her husband as 
previously entploved. In a similar case, Smt. 
Sush ma G isai n v. 1. ni('a of India in A I H 
I ')t) SC, 170 this Court has held as 
under :- 

It clill I ii' slit tril ii ti - 	tiii 	it l% 	Illitt iii 

claims for iI)IRiinttiletIt on 
en mud s, there should not he any delay ill 
appointment. Ihe purpose of provicl Lfl e 
appoint illent on' ceimnpassiotiate ground is I 
mitigate the hardship thtit' to ilealhi iii the 
bread earner in the famils'. Such appuininlent 
shiotiki thien'fore, lie Pi'o\ .RIt'(t iIiit11I'ihttt(t\ 
(ti ttteeni thtiluinitiv in thtsit iss, it is tiitIm101)r 
iii keeli stt'li (mist' livnihng fit years It ihtri 

is 	ito 	suit mImic 	post 	liii 	ahihloint itietil 
supet tuinieritry post 'uhimuthI be cm t'uit ed to 
ace' .nitnmslate t he it;mplicattt. 

Accoidingir, we direct the I nit iii oh 
take immediate steps for cnipIovinu the 
second son of the appellant in a suitable post 

commensu rate with 	his ed ucationa 
qualification within if period of one month 
from the (late of this order. The appellant 
shall lie pemniittt'tI to slav in the said quilt tel 
I,khere she is prese Ii (lv resid mit \( alt t 
members of her fami iv. The a ppellant WI U, 
however, withd raw her application fi led 
before the 'Iniliuitial, The appeal is t liii'. 
allowed. 'I here will he no order as to costs 

Appeal uti liss ti) 

1991 LAB. I. C. 393 
ICAL.C1JTTA IIR;lI (ol IR 14 

'.1 N. RAt ,\Nl) S. K. IIA/.Alfl, il. 

The State of West Ilangal and others. 
Appellants v. Arabinda Rhum t tacharvut 
i tit'itht't. Respondents. 

}:Jsl.A. No.'.'. 	1) - 

ConstItution of In dIn Arts. 39(d), 1.1 and 
16 — Fquul pnv for equal work - l)IfIt'rt'ti 
$iiiS Ilcilk.% Ii) ('Itifihii'4''i ot 'lanhi-  1140.0 

'/ ..hIdhty 	— 	1)11 feren thation 	bused 	(in 
e (Iuc'at honal q umtllilemitlon and profession ih 
esperilse - It is not discrImlnator. 

( )u the basis of educaliollill (jtl.Il11kAthM 
and pro1essmonmh expertise, persons nmIiltru 
similar 1)051  may he treated thi ffereiitv in t he 

hatter of scales of pay . ,.\rtieles 1-4 and in 
have inhuilt ilesiht)its and it rtiloftt1 dIficI'cncL 

III ill ('22' t) SK 	
ru 	Copy 

Athocat. 


